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[Mr. Chairman] 
to the President out of the Con
solidated Fund of the State of 
Patiala and East Punjab States 
Union^to defray the charges which 
will come in course of payment 
during the year ending the 31st 
March, 1953, in respect of Miscel
laneous.”

D e m a n d  N o ,  43— E x p e n d i t u r e  o n  
D i s p l a c e d  P e r s o n s

“That a supplementary sum pot' 
exceeding Rs* 200 be granted 
to the President out of the Con
solidated Fund of the State of 
Patiala and East Punjab States 
Union to defray the charges which 
will come in course of payment 
during the year ending the 31st 
March, 1953, in respect of Ex
penditure on Displaced Persons.’*

D e m a n d  N o .  43- A — C o m m u n i t y  
D e v e l o p m e n t  P r o j e c t s .

“That a supplementary sum not 
exceeding Rs. 4,29,400 be granted 
to the President out of the Con
solidated Fund of the State of 
Patiala and East Punjab States
Union to defray the charges which 
will come in course pf payment 
during the year ending the 31st 
March, 1953, In respect of Com
munity Development Projects.”

D e m a n d  N o .  43- B — C a p i t a l  O u t l a y  o n  
I n d u s t r i a l  D e v e l o p m e n t .

“That a supplementary sum not 
exceedmg Rs. 3,00,000 be granted 
to the President out of the Con
solidated Fund of the State of 
Patiala and East Punjab States
Union to defray the charges which 
wiU come in course of payment 
durmg the year ending the 31st 
March, 1953, in respect of Capital 
Outlay on Industrial Development.**

D e m a n d  N o .  44— C a p i t a l  A c c o u n t  o f  
I r r i g a t i o n ,  N a v i g a t i o n ,  E m b a n k m e n t  
a n d  D r a i n a g e  W o r k s  ( O u t s i d e  t h e  

R e v e n u e  A c c o u n t ) .

“That a supplementary sum not 
cxc^ding Rs. 100 be granted 
to ttie President out of the Con
solidated Fund of the State of 
Patiala and East Punjab States
Union to defray the charges which 
will come in course of payment 
during the year ending the 31st 
March, 1953, in respect of Capital 
Account of Irrigation, Navigation, 
Embankment and Drainage Wortcs 
<Outsicie the Revenue Account).

D e m a n d  No. 44-A—C a p i t a l  O u t l a y  o n
M u l t i - P u r p o s e  R i v e r  S c h e m e s —  

B h a k r a  N a n g a l  P r o j e c t

“That a supplementary sum not 
exceeding Rs. 28,61,600 be granted 
to tiie President out of the Con
solidated Fund of the State of 
Patiala and East Punjab States 
Unidn to defray the charges which 
will come in course of payment 
during the year ending the 31st 
March, 1953, in respect of Capital 
Outlay on Multi-Purpose River 
Schemes-Bhakra Nangal Project.**

D e m a n d  N o .  47—C a p it a l  O u t l a y  o n  
S c h e m e s  o f  S t a t e  T r a d i n g .

“That a supplementary sum not 
exceeding Rs. 100 be granted 
to the President out of the Con
solidated* Fund of the State of 
Patiala and East Punjab States 
Union to defray the charges which 
will come in course of payment 
during the year ending the 31st 
March, 1953, in respect of Capital 
Outlay on Schemes of State Trad
ing.”

D e m a n d  N o . 48—I n t e r e s t  F r e e  a n d  
I n t e r e s t  B e a r i n g  A d v a n c e s .

“That a supplementary sum not 
exceedinit Rs. 19,72,500 be granted 
to the President out of the Con-

• solidated Fund of the State of 
Patiala and East Punjab States 
Union to defray the charges which 
will come in course of pajmnent 
during the year ending the 31st 
March, 1953, in respect of Interest 
Free and Interest Bearing 
Advances.”

Of t o

PATIALA AND EAST PUNJzVB 
STATES UNION APPROPRIATION 

BILL. •
The Minister of Finance (S lu r !  C. D. 

DesbmnUi): I beg to move for leave 
to introduce a Bill* to authorise pay
ment and appropriation of certain 
further sums from and out of the
Consolidated Fund of the State of 
Patiala and East Punjab States Union 
for the service of the financial year 
1952-53.

Mr. Chairman: The question is:
“That leave be granted to intro

duce a Bill to authorise payment 
and appropriation of certain 
further sums from and out of the 
Consolidated Fund of the State 
of Patiala and East Punjab States 
Union for the service of the finan
cial year 1952-53.**

The motion was adopted
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Shrt C. D. Dehmukh: I introduce 
the BOL

Mr. Chairman:
mukh.

Shri C. D. Desh-

Shrl C. D. Deshmukh: 1 beg to
move:t

“That the Bill to authorise pay
ment and appropriation of certain 
further sums from and out of the 
ConsoUclated Tund of the l^ate of
Patiala and East Punjab States 
Union for the service of the 
financial year 1952-53, be taken 
into consideration.”

Mr. Chairman: Motion moved:

“That the Bill to authorise pay
ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of the State of 
Patiala and East Punjab States 
Union for the service of the 
financial year 1952-53, be taken 
into consideration/*
Shri M. S. Gurupadaswamy (Myr- 

sore): Till now the hon. the Finance 
Minister was in charge of only one 
House; he had to look after only one 
House. Now he has been asked, by 
necessity or by force of circumstances, 
to look after another House, the House 
of the Patiala and East'Punjab States 
Union. Before I discuss certain general 
matters connected with PEPSU I want 
to dwell upon a few things which arise 
out of the budget. There are certain 
things in the White Paper which has 
been circulated to us which are not 
very clear. And I wanted to draw the 
attention of the Finance Minister to 
those particular items which are not 
very clear to us. It is published here 
that the progress of .development ex
penditure in PEPSU commenced right 
from the year 1948-49 and 1950-51 and 
there has been continuous investment 
in these development projects, but the 
White Paper says that the Five Year 
Plan......

Shri C. D. Deshmukh: Sir, May I
interrupt the hon. Member? He is 
referring to the White Paper.

Mr. Chairman: This Bill relates to 
the Grants which are the subject- 
matter of Supplementary Demands. If 
the hon. Member wants to speak on 
the budget there will be another 
•chance for him.

Shri M. S. Gnnipadaswamy: Very
well. Sir, I wanted to speak only on 
the budget.

Account of-̂ PEPSU
Shri Namblar (Mayuram): This is 

because he is wanting to finish every
thing relaflhg to PEPSU today.

Mr. Chairman: The question is:

“That the Bill to authorise pay
ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of the State of 
Patiala and East Punjab States 
Union for the service of the 
financial year 1952-53, be taken 
into consideration.*’

The motion was adopted.

Mr. Chairman: I will now put the 
clauses.

Clause 2 was added to the Bill. 

Clause 3 was added to the Bill.
The Schedule was added to the Bill.

Clause 1 was added to the Bill.

The Title and the Enacting Formula 
were added to the Bill.

Shri C. p. Deshmukh: I beg to
move:

“That the Bill be passed.**

Mr. Chairman: The question it: 
“That the Bill be passed.*’

The motion was adopted.

DEMANDS FOR GRANTS ON 
ACCOUNT—PEPSU

Demand No. 1—L and R evenue 

Mr. Chairman: Motion is:
**That a sum not exceeding 

Rs. 14,16,900 be granted to the 
President, out of the Consolidated 
3Pund of the State of Patiala and 
East Punjab States Union, on 
account, for or towards defraying 
the charges during the year ending 
on the 31st day of March 1954, in 
respect of ‘Land Revenue*.'*

Demand No. 2—State E xcise Duties 

Mr. Chairman: Motion is:
“That a sum not exceeding 

Rs. 9,24,400 be granted to the 
President, out of the Consolidated 
Fund of the State of Patiala and 
East Punjab States Union, on

tMovecj with the recommendations of the President. 
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